NGT/CZB/2021/

National Green Tribunal
Central Zonal Bench,
III*d Floor, State Information Commission Building
Arera Hills, Bhopal - 462011

The following public complaints received from different persons
/organisations during the month of February, 2022 are found to be not in
conformity with NGT (Practice and Proceedings) Rule, 2011 framed under NGT
Act, 2010. Hence, in light of Circular/Order No. NGT(PB)/Judicial-1I/196/70
dated 03.02.2016 no judicial proceeding can be initiated in respect of such public
complaints. These Complainants/Applicant/Aggrieved persons are at liberty to
file Petition/Application in prescribed format, along with prescribed court fees for
initiation of judicial proceeding. The complainants have been informed
accordingly. The above referred Act, Rules and the User Manual for e-filling is
also available on the website of NGT (https://greentribunal.gov.in/).

In case any further clarification is required, with regard to filing,
assistance may be sought from the Help Desk of Filing Section of “National Green
Tribunal, Central Zone Bench, Bhopal” at 0755-2579745 during the working
hours (9:30 to 5:00PM).
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